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(c) and (d) Government has considered the
matter and is of the view that the Calcutta
Metropolitan Development Authority is essen-
tial for generating the necessary resources,
administering the funds, formulation, alloca-
tion, co-ordination and supervising the execu-
tion of various development schemes in the
Calcutta Metropolitan District. V

CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC IMPORTANCE

RESULTS OF THE INQUIRY CONDUCTED BY
THE DEPUTY CHIEF ELECTION
COMMISSIONER ON HE SURPLUS BALLOT
PAPERS FOUND IN CHANDIGARH

SHRI N. R. MUNISWAMYV (Tamil Nadu) :
Sir, I beg to call the attention of the Minister of
Law and Justice to the results of the enquiry
conducted by the Deputy Chief Election
Commissioner on the surplus ballot papers
found in Chandigarh.

THE MINISTER OF LAW AND JUSTICE
(SHRI H. <R. GOKHALE) ; Sir, on the
evening of 25th March, 1971, a deputation
consisting of Shri S. N. Misra, M. P., Shri
Digvijay Narain, M. P., Shri M. S. Gurupada-
swamy, M. P., Shri L. K. Advani, M. P. and
Shri Ravinder Varma, ex-M. P. met the Chief
Election Commissioner at his residence and
produced a bunch of ballot papers of a Parlia-
mentary Constituency in Punjab. All these
ballot papers were in good condition and were
serially numbered. They alleged that thousands
of ballot papers of the various Parliamentary
Constituencies in Punjab, Haryana and
Chandigarh similar to those produced by them
were recovered from a godown in Chandigarh
and that as a result of the printing of ballot
papers very much in excess of the actual
requirement, the poll in most of the
constituencies was vitiated. As the matter
required on the spot enquiry the Chief Election
Commissioner directed Shri P. I. Jacob, Deputy
Election Commissioner to proceed to
Chandigarh as early as possible and conduct a
thorough investigation into the matter. He
reached the Government Press, Chandigarh, at
about 10 a. m. on 26.3.1971. The Chief
Electoral Officer and Additional Chief Elec-
toral Officer, Chandigarh, the Controller ol
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Printing, Chandigarh, the Joint Chief Electoral
Officer, Punjab, the Chief Electoral Officer and
Deputy Chief Electoral Officer, Haryana and
the Controller of Printing, Haryana, were
present for the enquiry.

The ballot papers for the 13 Parliamentary
constituencies in Punjab, 9 in Haryana and 1 in
Chandigarh, 1. e. 23  Parliamentary
constituencies in all, were printed in the
Government Printing Press at Chandigarh under
the Chandigarh Administration. In the formes
used for the printing, 2, 3 and sometimes even 4
constituencies were combined in a single forme.
Some of the combinations were as follows :—

No. of ballot papers

Name of the
constitency required
I. Hissar 5.14,500
Mohindergarh 5,33,700
Ambala 4,92,000
I1. Sangrur 5,11,300
Amritsar 5,13,400
P hillour (SC) 5,21,700
Rupzr (SC 5.25,100
I1I. Fazilta 5,49,300
Bhatinda 5,33,000
Ludhiana 5,98,.00
[V. Rohtak 5,14,700
Karnal 5,07,000

When a single forme is used for printing the
ballot papers of more than one constituency as
above, the number of copies taken will be for
the highest number required for any of these
constituencies. Thus in the first forme above, for
each of the constituency 5,33.700 ballot papers
were printed, though Ambala constituency
required only 4,92,000 and Hissar constituency
5,14,500. In this procedure, which is followed in
every State for the expeditious printing of the
ballot papers, the production of a certain surplus
number of ballot papers for most of the
constituencies is inevitable.

The total number of ballot papers required to
be printed for all the 23 constituencies together
was 1,18,61,800 while the actual number of
ballot papers printed was 1,21,14,431. There
was thus a surplus of 2,52,631 ballot papers for
all the constituencies put together which worked
out to 2% in excess of the actual  number
required. Usually the
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wastage allowed in the printing of ballot
papers is 5%, whereas in the case under con-
sideration, the acl lal wastage was only 2%.

The Goatrolle of Printing, Chandigarh, had
issued a wr ten direction on 15.2.1971 tha. after
the comlpetion of the printing of ballot papers,
was ¢ papers should be destroyed in the
presence of the Assistant Controller of Printing.
Unfo tunately this direction was not carried out.
Some of the surplus ballot papers, which we: :
treated as.waste, were cut into small pieces and
deposited in the waste paper shed attach d to
the press. Some other ballot papers were stored
in the waste paper shed without beir of cut into
pieces, that is, in good condition. On 15.3.1971
and 17.3.1971, about 6.000 kilo rams of waste
paper were removed from the waste paper shed
by the contractor. Along with the waste paper
so removed, some b: Hot papers in good
condition were also included. The contractor
took the waste paper to ids godown in
Chandigarh. On 24.3.71 in the absence of the
contractor, some persons en ered the godown,
filled a gunny bag with ; bout 10 kilograms of
bailot papers i. ¢. aboi t 10,000 to 12,000 badot
papers in good ci edition and removed it in
spite of the prote:- s of the staff of the contrac-
tor. These papei were distributed freely in
Chandigarh and ther places and the bunch of
ballot papers reduced before Parliament and
before the ( hief Election Commissioner
obviously belonge<'to this consignment.

It is clear fron the above that about 2.5
lakhs of surplus b; dot papers were printed for
the 23 parliament ay constituencies in Punjab,
Chandigarh and Haryana in accordance with
.he usual procedi; e adopted in the States for
the printing of ba lot papers, that some of the
surplus ballot p: aers which were treated as
waste were allo\ ed to be removed by the waste
paper conti ictor after 15.3.71 when the voting
of the 1 fth General Election, the counting of
the \ Btes and the declaration of the results
were over and that these surplus ballot papers
did :ot in any way affect or influence the poll.

Towards the Bid of Mr. Jacob's inquiry,
Shri Balraj Machok, ex-M. P. and Shri Sri
Chand Goyal, <:x-M.P. met him in the
Government Pre-:, Chandigarh. He showed
them the formes in which constituencies re-
quiring varying number of ballot papers were
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combined in a singl ¢ forme and explained to
them that on account of this procedure, the
printing of surplus ballot papers for almost all
the constituencies was inevitable and should be
accepted as normal. After seeing the formes,
they seemed to be satisfied that the printing of
surplus ballot papers was not in any way
abnormal. He also arranged in their presence for
sorting all the ballot papers still remaining in the
Press and in the godown, constituency-wise and
for preserving them intact.

Before a ballot paper is issued to a voter at a
polling station, a distinguishing mark which is
different and separate for each polling station is
affixed on it. The ballot paper has also to be
signed in fuli with the signature of the Presiding
Officer of the polling station. Consequently
even if a blank ballot paper reaches the hand of
any person before the poll, it would be quite
useless to him as it will not be possible for him
to affix the distinguishing mark and to get the
signatur'-s of the Presiding Officer on it. The
blank paper would be like a blank cheque
without a signature.

After the poll is over, the ballot box is sealed
by the Presiding Officer who affixes his own
signature on the seal and the signatures of such
of the agents of the candidates as wish to affiix
them. Thereafter the ballot box is put inside a
cloth cover which is also sealed both at the
opening and at the end. The signatures of the
polling agents are taken on the seals on the
cloth cover also. The cloth covers and the seals
are opened only at the counting place in the
presence of the counting agents of the
candidates. It would be quite impossible to put
any matter into the ballot box after it is sealed at
the polling station.

Alt this would show that even if a few blank
papers are obtained surreptitiously, they would
be of no use to anybody.

SHRI N. R. MUNISWAMY : Sir, the very
Statement creates an impression that this
election has not been fair and free. The
Statement itself indicates certain irregularities
and infirmities. The irregularities are that the
ballot papers have been printed far in excess of
our requirements, may be 2J- lakhs or 3 lakhs,
with a view to covering the wastage.
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IShri N. R. Muniswamy]

It is quite possible, but this excess printing'
of ballot papers lends support to the suspicion
that has been cast at this election that these
ballot papers could have been smuggled after
the election was over and by the time the
boxes were removed to the counting places.

MR. CHAIRMAN: Please put your ques-
tion.

SHRI N R. MUNISWAMYV : Just I have to
make my position clear, as the statement is
pretty long. I am putting the question. Kindly
excuse me. This is a very serious matter. I only
want that they should restore the confidence of
the people. The entire nation is suspicious of
this. It is in their interest that I am saying that it
is better to clear this doubt. From his own
statement I find that there is irregularity. The
Jdrregularity is in the printing of ballot papers in
excess of the number required, and this leads to
the suspicion that these papers might have been
smuggled into all these ballot boxes.

MR. CHAIRMAN : You are making a
statement. You put a question.

SHRI N. R. MUNISVVAMY : Very well, I
am putting a question. I only want to say that
these ballot boxes have not been sealed in the
presence of the agent. Only the first one is
sealed. The subsequent ones are not sealed.
Instead of asking Mr. Jacob to do the job, it
would have been better if he had ordered a
judicial enquiry to probe into the whole thing.
It should be a high level Commission of
Inquiry consisting of three Judges instead of
one. I want to know whether he will give an
assurance to have a probe into this by a judicial
inquiry so that the entire doubt will be cleared
and confidence is re-stored.

SHRI H. R. GOKHAI1 K : \s thestatement
has made clear, all that happened a little
irregularity might have happened—had happ-
ned after the 1 -">111 when even the
declaration of the results had taken place. The
hon. Member will remember that in this
country there are over 3000 constituencies.
The hnn. Member will also remember thai oyer
250 million people were concerned in these
elections and over 300 million ballot papers
hadto be

[ RAJYA SA11IIA]

of Urgent Public Importance 116

printed all over the country. Invariably, why
invariaoly, without exception, all  the ballot
papers were printed in  Government Presses
only in the respective centres.
Precautions were taken from the beginning to
the end, right up to the end, when the elections
came to an end after the declaration of the
results ; very adequate precautions to
safeguard  the ballot boxes had been taken ;
there =~ was no scope whatsoever for any
tamp ering either with the ballot boxes or with
the ballot papers until the results of the
elections were declared. In this  casY only
an. isolated  instance as I have stated here,
this happened after the 15th. after the
declaration of the results where tin- contractor
who was supposed to remove the waste from
the printing press was allowed to remove the
waste without following the requirement
of cutting Them into pieces. I might now
lell the House this because I have got the
information which I did not have
earlier. Some allegation was made dial some
ballot boxes had left in two wagons to some
other place. When I spoke in the other House,
at that time I had no information, but I have the
information now  that even those two
wagons have been intercepted and direction
has been given that these wagons would be
opened in the presence of the duly authorised
Chief E.ecloral Officer and of I lie representa-
tive of the Jan Sangh and the contents veri-
fied. Therefore, even those complaints
which came therein Chandigarh and those
complaints which  came subsequently are
under very careful examination by die Election
Commission, and I am confident that so far as
the present instance is concerned nothing
wrong has happened. I entirely agree with the
hon. Member that everyone of us, to whichever
side we may belong, is very anxious that
elections in this country should be free and
fair and the purity of the elections should
not be tampered with. But the, hon.
Member will also agree that it is also the duty
of all"concerned to see that on the basis of
suspicions which are unfounded the fail- name
of democracy in this country is  not:
brought into disrepute. We must also see that
while we must make ail allegations which
are well-founded, we do-not make
allegations winch are not well-founded so
that this democracy which is regarded as
the biggest and freest in llir world does not
come into disrepute.

Another point which lias been raised is that
these ballot boxes can be filled with
ballot
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papers afterward. Sir, I consider it as impos
sible. As I said, while the paper for the
printing of the balllot papers is removed from
'he mill right up to the stage to which it has
to reach in the ) riming press, precautions are
taken that they are under armed guards.
Even when they teach the press adequate
precautions are t ken to protect them. Direc
tions were issued by the Election Commission
well in advance ; nd also by the Chandigarh
Administration a well as the authorities of
the Chandigarh 1 ress to see that adequate
precautions shou] I be taken to see that the
papers are protected, and there was no possibi
lity at all of any i ling as suggested by the hon.
Member happen ig of putting wrong and
invalid ballot pa] ers or ballot papers which
are spurious into the ballot boxes. Now, it
has been said.......

SHKI ~ MAHAVIR  TYAGI  (Uttar
Pradesh) : Why ion't you ........ (Interrupions)

MR. CHAIR? TAX : Yes, you continue.

SHRI MAHAVIR TYAGI : Sir, one question
which is relt 'ant is this. In the circumstances
what was the necessity of changing the old
practicr of counting votes booth-wise and
orderir ; that the ballot papers of all the ballot
bo: :s be mixed together and then counted ?

SHRI H.R. <;OKHALE: I have noted it and |
will deal v ith it. It has also been said that the
boxes w re not sealed in the presence of the
agents. N ;w, this really does not arise out of
this Calling Attention Notice. As far as my
informatio i goes, all ballot boxes have been
sealed in < e presence of the agents Avherever
the cai lidates took care to see that their agents
wen present.

Now. it has be n said that instead of send
ing Mr. Jacob who is a junior officer for the
purpose of this enquiry, some Committee
should
have been constii tted. I only want to make
this clear that M . Jocob is a very senior
officer under thr Election Commission. The
Election Commis ton, as Members know, is a
body constitutec under the Constitution
itself. And safeg aids have been provided to
see tha* the Election Commission functions
independently, almost.......
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SHRI LOKANATH MISRA 'Orissa)
However senior he may be, he is junior to the
Election Commissioner. That is the point.

MR. CHAIRMAN : According to you, every
junior officer commits wrong.

SHRI H. R. GOKHALE: Ultimately,from
that point of view, even if a Judge of the
Supreme Court is deputed, he will always be
junior to the Chief Justice. So, the only thing
which I want to say is that the Election Com- '
mission is an independent body. It is not
under the control of the Gov; rnment so far
as the conduct of the election is concerned;
and it is a body which has got safeguards........

off fadem ani ( 797 97w ) A,
afdy v wrdAr g v fAAga g fE
AFT AFET TAME A & AR AETNg
ST WAT ATAT FAASA A1E ATIZ 49 39,
.

-

o aaafd : I awg § THEl &=
FT ZT | GH AT Z |

SHRI H. R. GOKHALE : I can make it short
if the questions are also short.

That is about deputing Mr. Jacob. And I
have already said that no case, in my view, is
made out at all for holding an enquiry by
anybody else.

SHRI N. R. MUNISWAMY : Sir, my
second question is this. He is not going to deny
it, Sir. It is a revealing thing. Is it not a fact that
long prior to the holding of the elections on the
S5th March, even three or four days earlier, the
ballot papers were handed over to the presiding
officers to get their signatures so that they
would put their signatures on them ? Does it not
infringe the secrecy ? I want to know whether it
is a fact or not.

SHRI H. R. GOKHALE : I do not think it is
a fact.

=it wia fag awi (swz9dw) @ AW,
wTEAT WAT S A S Faey gy a7 faav
7 A%l A9 eIYEF qgr N g AT A
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[+ amafaz awi)
WE) Fags @ aE A ez 57 3 %

a

ol SFq F7 @1 ©=27z £ ag fraeifzT 3
A1 Tt 9% Ararfoa Ag 20 # wAn =
difer & wifae qr o7 & oA S@7 & am
AT 2% A7 | TR AR 97 0T A9E A
# 771 Ara 721 wifwer fear, 7w famee

o AT AT (I 9AM) : AZA WA
o

=it am fag a=f : &1 adam ago dqro
2 IATTE AN AL E | W OA(THT qF AAT
o wgAr g f faeedifen o ama @9
Tzl ¢ wifw fag adwv 7 3@ a1 2
ex-MP.s L b
az e e 579 aEr am 2, uw
HOTEA AT A Z | T S A aE
Y | guA AUAT 47 ATEHT G52 AT 40
w7 fr g=@ w21 f& oo wiedzod §
G A qg AER duz AT U@ 9@ E;
Fifr oF G FETE AT AZ AE AT
ar fr @ gz T gear ¥ Ar
4@ ZIT A W, ag 41 N BT T 2,
ar zad w21 fn 2z o aww H oW &
Fifam 2, &l fom o977 7 gwd awe foe
&1 &7 AEEA | @02, OF q1 FieqaL &
ETET i % Z07 M@0z G0 & AEre
H-— T3y qgi 0T W, A S\ ar arar
anr ar, age @ fazfar o ag Zar on
oAzt o dFdiame ¥ AW gw
A7 Foz G faagm wqez =9 § azi au
a1 T W IR 9T 9 2w e SiEa
& O AFAEZ 99 § 97, A7 TAHHT G T
famen W oo SFa a3 299, swew A0
fersat & wEAHz g9 AT MEST W&o
=Y qF AT T A1, IAE gAq 347 fw
a0 9T AW 9% E, IA Juy A7 AT T8
faae-faaz famm g ar A1 #7 A% siwd
T oI A Ag g At fr w3 wz fw
g § oAt T R 3w 9w 7 s AR

Twir seen satisfied,
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i Fer qon ugr faz & ar 3w @19 &
qETT A o4 A a1z fe 9 9w T A
T gara fear A B madae g i e
ff a%Z G99 9, IAST R T A THE
TAA 9T &AM AT A R AT
WA A1 IART AATE FAA T A7 AL
TE |

ft amaw fog (Ffamr) « ez arw
HTET, A7 |

it qamala : aat s, A Fefew
F fen warer qfem

off wra fag ami : AT FTATIT I

St aamfE : FearzE  Faar sear
Frr ?

ot Alo Ho TRIWET (AT 937
AZT ToAz ATUTIT F | OHAW ATed AT
T 2

ot gmam fag : Awa, @nz a9
AMET | HYU ATET HIF A7 42 7 17 79
dnr fegrma A1 FH@AT &1 AR
FTAT AEA # A17 qg Tz G097 FT ATAAT

-:?’-ou

off swmafa : 7z @z arF ATET A9
Z | A1 ST A% AT |

ot qmam fag : qor ArEE o 9
qF A1 Aifad o

MR, CHATRMAN @ This is not o point of
ordrr, No point of order,
+1 asam fag : 99 Gz 9% GrE
7z 2 o 7a41 9g A7 FEA F1 TAHA AGL
Zr =

MR CHAIRNIAN @ 50 down, please,
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it qwmaw o gz S amer Cae-

afza' 2
sl ATo Fo FAFWHT : ATTH( 74T TS
R

off wt fag zaf : e, AmdeT A0
# A sa AwEs Az Fw e fmosmar
e W7 Az v wER FramT g FE
# wiad w41 A 7 ag g A g &
S 37 F H ZH V@l 2, A1 SAE 9
g@ir A9a7 fear war 7 wfev @ ¥
qesT T A e g, A1 o A A
gaw at Afer ame fEh o gwz a
ZrAT AT, F|IE @ 97 F1 daz o e
#, 7 9T @f o FETET I E )

A0 A7 TW AT wgat ¢ osew
Friend ¥ fad fam difag aac @
fon difam 7917 a5 99097 Jaz dgv
graid W™ a4 97 fea difas = oaw
SART H AT & A7 AT GAF FEEIOHT
# frafam w@ifomtr e e & aw §—
AT INA T A0 TOT F7 |

AT 47 A =i e 2 fF e
§ oz fEm s W feda @ aw g
AT R AT AFF =7 AW TH A7 wrwiaa
feay a1, wifs 71 % FH7q zwwn Az
g 6 SR A vw FA A 5 avgEa
23 g wr At ¥ fowim zum 4T, wAE
F0 7 F9 50 q7iz, -

sit ganafa : 43 A mew FafEa o

AT 97 FT AGTA AZT ZIAT |

ot Anzva seR o (fazre ) ;oA
A X7 AT AW 3T @ AT Am §3
el TZ | ATAATAT AT 2| IAAT T9
AT I9 T AOAA 1% |
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i waafa : s afza

’ ot wA fag awi : wwET O fea
AT A7 & IAN SATET THATS 29 ¢ ) Tg
TaaTir TaEr agi 2 oadr sema #@
Tl 7\ ag 9w W oafe & fear e
@ 2 a1 9 ag oo v 2 fF oo
FIEZEOAT F FAT-HAN AT T537 3
T TAT T )

whdaAaagz & 9 a g @,
I A IH AR FOATAT A AT AT
#17 F2 A0 IW WG AT 9T AT W
THIT A1 G0 % 30 f5 gaw FEdEE
% 3@ difwa e 7 g9 A@rfare awav
% AFT Z | ZA WA AF A7 FEiET
-

w7 wnafa : wa Y FeH FiaT )
st 7 fag 7af : 7w AT wm R

=5t gl : = Fifad 1 @A oaw
TaH A ifed, a2 #y a1 2

o w7 faz amb @ 2z g@eFar &7 T
z & amm W1 4T F1 TETEE F%

Z )\ @1 I & 92 oa faEEr e
i fawa, fom difas 7 e difma a5
frrem, T Taay o 317 IO ETE g
I T FT Y

it gwnafa : d=w gen fafqee

oAl Alo Fo FANASFT : FA(F T T
T |

| wEg-ww faawn § e AR (o W
Rgat) : fze=rg arm &5 g1 s





